
CENTRAL ADP'TINI^-.TFiSTlV/t: TFi I BLiHri L
F•F:]^:CIPaL BENCH •

NEU DELHI

R .No,3 07/94 in
0.A.Mo.1891/89.

New Delhi, this the ^-rtvday of ^
oc^-r

HUN'BLE bHHI C.J.RQY I^lEr!BER(3)

HON'ELE bHKI P .T. THIRUUENGADA!^ |viEriBER(A)

^hri nohinder Pratap Dosaj
s/o :2hri Kashmiri Lai Dosaj
Resident of Neu Delhi c/o
Shri oant Lai Advocate ,C-21 (B)
Neu r'lultan Nagar, Delhi-56,

(By Shri Sant Lai Adv/ocate)

Vs.

The Uni,-:.n of India, through^
The Secretary,
ninistry cf Comniunicat icns,
Deptt.of Telecommunicationsj
Nbu Delhi,

(By Adv/ocate Shri N.S.I^ehta)

ORDER

HUN' OLE SHRI P .T.THIRUVENGADAn nEf^BEB(A)

0.A.No..1891/89 uas decided on 29-7-94. The

first sentence on p^ge 3 of the order reads as underJ-

"The main grounds advanced by the

applic-Jnt are that the serious charges

of collusiLn for misappropriating

Rs,6l40/- and passing of ficticious bills

have not been held as proved; even the other

charges uhich mainly related tcJ disbursement

of certain amounts etc., are correctly

established,"

2, This R.A, has been filed bringing out that there

is some inadvertant omissicn of the word "not" in the

ending portion of the above sentence. The stand of

the applicant's counsel uas that even the other charges

"are not correctly established". Ue agree that there

has been omission of the uord "not" and since inclusion

of this uord uould not in any way affect the discussion

of the operating . portion in t he order already passed,

ue are allouing the R,A. even without notice to the

other party.
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3, Accordingly us direct that in the order passed

by us on 29-7-94, the sentence,as above,should be

as underJ-

"the main grounds advanced by the applicant

are that the serious charges of collusion

for misappropriating Rs.6l4D/"- and passing

of fictitious bills haue not been held as

proved; even the other charges which mainly

related to disbursement of certain amounts

etc., are not correctly established,"

4® R.A, ia disposed of as above. No costs.

(P.T.THIRUUEIMGMDAIV!)
MBmber(A)
I (Vll

(C.i.RGY)
flember (3)


